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PER ANUBHAV SHARMA, J. M.:

1. These are the appeals filed by the revenue against the order
dated 16.04.2019 of Ld. Commissioner of Income Tax (Appeals)-34,
New Delhi (hereinafter referred as Ld. First Appellate Authority or in
short Ld. 'FAA’) in appeal No. 45/18-19 and 46/18-19 arising out of
an appeal before it passed u/s 143(3) of the Income Tax Act, 1961
(hereinafter referred as ‘the Act’) by the Id AO, ACIT, Circle-9(2),New
Delhi (hereinafter referred as the Ld. AO).

2. The revenue has raised the following grounds of appeal:-
"1. On the facts and in the circumstances of the case and in law,
the Id CIT(A) has erred in deleting the addition of Rs.

6,72,85,014/- made by the Assessing Officer by disallowing
royalty expenses.”

3. Heard and perused the record.
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4, The Id CIT(A) followed the findings of the Tribunal in assessee’s
own case for Ay 2010-11 to delete the addition made by the Id AO.
The matter of fact is that Hon'ble Delhi High Court has dismissed the
appeal of department on this issue. The Id AO had observed that the
department had filed SLP in regard to issues for Assessment Year
2010-11. On behalf of the assessee copy of order dated 19.01.2018
in SLP (Civil) Diary No. 41702/2017 has been filed and available at
page No. 468 of the paper book for Assessment Year 2014-15, which
shows that the department’s SLP stands dismissed and the Id CIT(A)
had taken note of the same in its order. Thus, there is no substance

in the ground raised on behalf of the revenue
5. Appeals of the revenue are dismissed.

Order pronounced in the open court on 20/02/2023.
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